[ 9 February, 2024 ]

constituting the majority at the national level, Hindus are a minority in the States/UTs
of Punjab, Jammu and Kashmir, Mizoram, Nagaland, Meghalaya, Arunachal
Pradesh, Manipur, Ladakh and Lakshadweep. This deprives the minority population
in these States/UTs of cultural and education protections enshrined in the Indian
Constitution such as those under Articles 29 and 30. In this respect, a move towards
minority-status classification of communities on the basis of the State/UT's
population will be beneficial for the welfare of communities that otherwise do not have
access to constitutional protections associated with the minority status such as the
right to establish and administer educational institutions of their choice. Moreover, a
transition to a State-wise minority classification regime will remedy the incoherence
associated with granting minority status to a community that otherwise constitutes
the majority in a particular State. | urge the Government to consider providing to
State-specific minority classification. Doing so will mark a step towards ushering
social justice across States and in the nation as a whole.

MR. CHAIRMAN: The Hon. Member, Dr. Fauzia Khan, associated herself with the
Special Mention raised by the Hon. Member, Shri Sushil Kumar Modi.

Obstacles in Arbitration in India

SHRI P. WILSON (Tamil Nadu): Sir, the evolution of arbitration in India is marked by
significant strides, with a growing pool of specialised legal practitioners prioritizing
arbitration over traditional litigation. However, entrenched challenges hinder its
seamless integration into the legal landscape. One notable factor lies in the prevalent
practice of appointing only the retired Indian judges as arbitrators. To foster a vibrant
arbitration community, there is a pressing need to break free from the confines of
traditional judicial traditions and encourage arbitrators to champion the cause of
arbitration independently. A critical facet for cultivating an arbitration-friendly society
is the identification and acceptance of the scope of resolution or settlement by the
Courts. For this paradigm shift to materialise, the courts must actively endorse and
recommend arbitration as a viable dispute resolution mechanism. However, there are
infirmities in the present Arbitration Act which requires detailed consideration and
judicial scrutiny. Furthermore, Section 29A, designated to expedite proceedings in 12
months, faces criticism for its impracticality, potentially leading to hurried arbitrations.
The persistently high fees for arbitrators and administrative costs in India, compared
to other jurisdictions, remain a deterrent for parties considering arbitration.
Addressing these challenges require a holistic approach, including legislative
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precision, diversification of arbitrators. Only through such measures can India truly
embrace arbitration as a robust and effective dispute-resolution mechanism. | urge
the Government to look into it.

MR. CHAIRMAN: The following Hon. Members associated themselves with the
Special Mention made by Hon. Member, Shri P. Wilson: Shri A.A. Rahim (Kerala),
Dr. John Brittas (Kerala), Dr. V. Sivadasan (Kerala) and Dr. Fauzia Khan
(Maharashtra).

Demand for fair price of Himachal's apple

31 Ridher AR (f3omaa uaw): feomae uewr Siel qayfi & =4 9 fagg faema g,
I8l g ITed & oy WY fawg wR | SIET 7T 81 99 e B 5" B 2l
fEHTIS T2 BT T 1,15,016 B IR Y IR A BT IcqTa fhaT STl 81 3R 9T
SHURI AT BT B, Al I MDD =T Ald A9 8l 5, U daald THI B
HIY -1, Tg-7g BV db-11b] d Ul DI A= fHAT & BT Frerel fZAraer |
A & ITe b ATEH [ADBRIT B o1 &1 f2Hreel Tael | 8% Alel qd Bl 4T 3
RIS 4 RIS Ul B USAR Bl &, T By IR HIGH I JOE! Bl gorg |
UeTaR 3 FRTIC 31 ) &1 dold HIGH Ud UThicreh U3 &b BRI fedTeci] A
B BRITR FDHe H 2| gD A1H-A1Y (G2 H 37 aTel W IR 3MAT Yodb HH 814 |
fEATEl A9 &1 AR A RR1ET 318 &, wiife Aol de, fFamed A9 & gaorae I
BT 2| ForaenT @ifraTsT fedrad & arTari & a1 gedi 2|

SURI fRHTIT ®F TSh! Bl gTard W) ST Bl AShi di [RURT <8 9 89 &
PRI P IR A J ¢ TP gedl & RIHR 81 9 2| 399 S8l bs IR g S
&1 WY B 81 I 2, 981 IR &) Bdl W YR R a)a1G 81 Al Bl 31T AS i
D1 BT DI GURT ST AT ATaeTD 2| e P e A9 A9 B BHAl Bl
DR T 1T H 9! 2 of O 21 98 IR <3l 7 2 b a1 /1l 4 fearae
& IETAHI & A1 AT THAT ST g1 IS¢ STl BAe &b Irerd U a1 fHerd 3R
SAD! ATl MR DI Hg=1d (gt H et Seht 21

TEIGY, WRT 31Tk ATEgH § WRA TSR ¥ ANE 2 & RArad & anmami &
oY, S9T@! WG Bad A9 B Gl & [y, YR IRBR §RT 319 FawAT Bl Sy,
AT fEATEe & IRTaTHI bl IAD!T T Bl U & Ierd ST el Tl

MR. CHAIRMAN: The following Hon. Member associated himself with the Special
Mention raised by the Hon. Member, Dr. Sikander Kumar: Dr. John Brittas
(Kerala).



